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THE DEPUTY CHAIRMAN: I adjourn the House for an hour for lunch. 

The House then adjourned for lunch at nine minutes past one of the clock. 

The House reassembled after lunch at thirteen minutes past two of the 
clock, THE DEPUTY CHAIRMAN in the Chair. 

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS -Contd.. 

THE DEPUTY CHAIRMAN: We shall continue with the Motion of 
Thanks on the President's Address. 
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SHRI PRANAB MUKHERJEE (West Bengal): Madam Deputy 

Chairperson, while participating in the Motion moved by my good friend Mr. 

Vankaiah Naidu, I would like to express our gratitude to the President of the 

Republic. But, at the same time, I would like to place here our non-agreement 

with the contents of the Address which he delivered to the joint Session of 

Parliament. Madam, in a short span of four months, we had two Addresses 

from the President. On 25th October, after the constitution of the 13th Lok 

Sabha, while addressing the joint Session of Parliament and speaking on the 

subject of the Constitution review, the President not only declared the 

Government's intention to appoint a Commission to review the Constitution, 

but also went to a specific area. And I am referring to the old Address and in 

the last two lines of Para 37, it is stated, "The Government will also examine 

replacing the present system of No-confidence Motion by a system of 

"Constructive Vote of Confidence" and a fixed term to the Lok Sabha and the 

Vidhan Sabhas in order to prevent instability both at the Centre and in the 

States." 

In the current Address, the President has, no doubt, again referred to 

the setting up of a Constitutional Review Commission at para 4 of page 1. In 

this Address, the particular reference to the 'fixed term' is missing. I do not 

know why this omission. The other day, while speaking on the subject and 

moving the Motion, my friend, Mr. Venkaiah Naidu, wondered why the 

Congress Party has opposed to the setting up of a Commission to review the 

Constitution. He also went on to point out as to how many times the 

Constitution was amended during the Congress regime. Obviously, a large 

number of amendments were effected when we were in power from 1950 to 

1996. We were in power for more than 42 years. So, naturally, from the very 

first amendment, within the 17 months of the adoption and introduction of the 

Constitution, we introduced a series of amendments. Who disputes that? 

Nobody is disputing that. The Congress Party, all along, has accepted the view 

that our Constitution should be flexible enough to adjust itself with the 

changing situation. The Constitution is not an object to be kept in a museum. It 

is a functional instrument. It is an instrument for governance and, more so, so 

far as our Constitution is concerned, in our view, as it was very correctly 

pointed out by Prof. Granville Austin, it is more of a social and economic 

document. Madam, social justice is the soul of our Constitution. Therefore, in 

that context, we have no objection if the Government comes out with a 

proposition that these are the articles, these are the provisions and these are 
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the areas where we do feel that we require amendment and you, Parliament, 

give your seal of approval. Then, it is for the Parliament to decide. Every time 

a Constitutional amendment has taken place has taken through that route. Why 

this Constitution Review Commission, to have an omnibus review? Which 

section and which article you want to review? We wanted to know simply 

this, "Please identify and please specify the area which you wanted to review." 

But, till date, that specification is not there and that identification is not there. 

There comes a doubt. Every Constitutional amendment has raised a public 

debate. Take the case of the 24th Amendment, which was passed in 1971. 

Prior to 1967, when the Golaknath's case came, and based on two other earlier 

judgments - Shankaranarayan and in one other case - there was a general 

belief that every article of Constitution is amendable. I am not a Constitutional 

expert or a lawyer. Some of the very eminent legal luminaries like Mr 

Nariman, Mr. Singhvee, Aran Jaitley, Kapil Sibal and many others are there. 

When they make their contribution on this subject, definitely, they will speak 

in a more eloquent manner. As a plain activist and being a Member of this 

House for almost three decades, how I look at the issue I would like to share 

with my hon. colleagues. Take the case of the 24th Amendment. Before the 

Golaknath's ease in 1967, the general belief was that each and every article of 

the Constitution was amendable. The Golaknath's case pointed out, "No. The 

Fundamental Rights cannot be changed." There was a Private Member's Bill 

in the Lok Sabha, known as Nathpai's Bill Through that Bill, they wanted to 

assert the absolute power of the Parliament to make and unmake any part of 

the Constitution. The 4th Lok Sabha was dissolved. Prior to that, the Supreme 

Court, based on the Golaknath's case judgment, declared the Banks' 

Nationalisation Act, which had been passed by both Houses of Parliament, 

invalid. Mrs. Indira Gandhi dissolved the Lok Sabha; went to the people 

saying, "I want to amend the Constitution. I do not have the requisite majority. 

You give me the requisite majority." And the electorate gave a two-third 

majority to Mrs. Gandhi in the 5th Lok Sabha, and the 24th Amendment of the 

Constitution was effected in 1971. And, for the first time, if I remember 

correctly, the constituent power of the Parliament was inserted in the present 

clause (1) of article 368 and the sole original clause of article 368 was 

renumbered as clause 2. 

Again, in 1977, when the Janata Party went to the elections, they 

raised a voice against the 42nd amendment, which was introduced during our 

time.   The Indian electorate gave them a massive mandate, especially in 
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northern India. Sitting almost exactly in the same seats, they brought the 44th 

amendment in 1978. At that point of time, we had a clear majority in this 

House. We could have obstructed the constitutional amendment, proposed by 

the then Janata Party Government. They did not have 2/3rd majority in this 

House. But we went according to the popular will because the Indian 

electorate had given them the mandate. Therefore, we said, "We are prepared 

to examine the amendments which you want to bring. Come to Parliament. 

Identify the issue. Make it specific. Tell the problem which you are facing in 

implementing your programme, your commitment". Why this omnibus 

review, I do not understand. 

Another point to which I would like to draw the attention of the 

House is regarding a fixed term of the Lok Sabha. You are talking about a 

fixed term for the Lok Sabha and the Vidhan Sabhas with a view to avoid 

political instability. A fixed term for the Lok Sabha has been given in Article 

83, clause (2) of the Constitution. According to this article the term of the Lok 

Sabha shall be five years, if it is not dissolved before that time. Similarly, 

there is an analogous provision in respect of the State Vidhan Sabhas under 

Article 172 (2). Therefore, you want to avoid premature dissolution. Why did 

you not put it as one of the terms of reference? When you mentioned it in your 

Presidents Address in October and when you appointed the Commission, what 

did you say; what the Commission is expected to do? It is very general; there 

is nothing special, "How best a Constitution can respond to the changing needs 

of an efficient, smooth and effective system of Government, and socio-

economic development of modern India, within the framework of 

parliamentary democracy, and to recommend changes, if any, that are required 

to the provisions of the Constitution without interfering with the basic 

structure or feature". Surely, we are not going to write a thesis of Phd. on the 

experiences of Indian Constitution for the last fifty years. It is the 

responsibility of the Government of the day to point out what particular 

provisions, which sections, which articles, that stand in the way of 

implementing their programmes for which they had received the mandate of 

the people. Mrs. Indira Gandhi did, so. The Janata Party did in 1977-78 and 

Mr. Rajiv Gandhi tried to do so, when he wanted to bring the third tier 

Government, in our constitutional system. So, issues should be identified. 

Now, on this specific issue, 1 have some points. Till date, I have not got the 

answers from the Government side. All of us know that it is an important 

element in the parliamentary system that the 
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legislature has the power to throw out an executive represented by the Council 

of Ministers at any point of time, by passing a vote of no confidence by simple 

majority. Similarly, the head of the executive, the Prime Minister, or, a Chief 

Minister, enjoys the power of making a recommendation to the head of the 

State for the dissolution of House. In 1905, this issue was debated in the 

House of Commons. Lord Salisbury pointed out to the then Sovereign though 

this is soverigns prerogative, yet this prerogative has virtually become the 

prerogative of the Prime Minister". During the whole of last century, there had 

not been even a single occasion when a Sovereign refused to accept the 

recommendation of the Prime Minister for the dissolution of the House. In 

India too, in the last fifty years - in 1970, in 1977, in 1979, in 1991, in 1997, 

in 1999 - all the recommendations of the Prime Minister for dissolution of the 

House had been accommodated and accepted by respective Presidents. Why 

this authority has been given to the Prime Minister? It is for a very simple 

reason. I quoted once on the floor of the House, and I take the liberty of 

repeating it. 

It was Baldwin. When Mr. Baldiwn was once reminded in the House 

of Commons, "Mr. Prime Minister, please do not forget that you are a public 

servant of the House", he replied, "Yes, I accept; I am the unique servant, but 

who has the authority to make recommendations for the dissolution of the 

House of my masters?" That strikes a fine balance between the executive 

responsibility and the legislative responsibility. Today, you are talking of a 

fixed term, without applying your mind as to what can be the consequences of 

this. Take the case of the present the Lok Sabha. We see in the newspapers 

that some of the constituent parties are not in favour of cutting subsidies or 

some of the financial proposals of the Government. You are assuring them a 

fixed five-years term; no dissolution, etc. You will see that many a time, you 

cannot prevent an individual member from defecting. Even you will find a 

political party changing its loyalty from one government to another 

government, from one Prime Minister to another Prime Minister. Madam, this 

is not my imaginary fear. Exactly, the same situation prevailed in the period 

between the post-second Word War in France, and before the emergence of De 

Gaulle. Therefore, if we are not too much fond of having three elections in a 

period of five years and want to provide legislative stability in that process, 

then we should not institutionalise the executive instability by changing 

Ministries frequently, as it happened in the post-second World War period of 

France. Therefore, our objection is not that 
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we are opposed to the amendment of the Constitution. Our objection is, we do 

not know as to what do you mean by this omnibus review. In the B.J.P. 

manifesto of 1998, we found that it was committed to one nation, one culture, 

and one people. Do you still believe in it? We were told by no less a person 

than the Home Minister of the country that the country should switch over to 

the Presidential form of Government. You are talking of a fixed five-years 

term. My good friend, Mr. Naidu, articulated his viewpoints very eloquently 

and very effectively, though I do not agree with his views. But nobody can 

deny his individual competence of putting forward a viewpoint. He says, "Is 

the Congress opposed to it?" Yes; because, we do not know as to what greater 

confusion you will create by "fixing term" and avoiding dissolution which is 

the power of the Prime Minister, and create a situation which will be simitar to 

the situation in France which arose immediately after the second World War 

and before the advent of De Gaulle; and especially, in this context, in the 

present situation, when you are having a coalition Government. 

The next thing which Mr. Naidu said was that the Congress never 

believed in the basic structure. Who told you that the Congress believes in the 

basic structure? If we believed in basic structure, then there was no need for 

injecting the doctrine of constituent power of Parliament through the 24th 

amendment. There was no need for asserting that Parliament should have the 

absolute power, with a special majority, to amend the Constitution. The basic 

features of the Constitution have not emerged as a result of the doctrine of any 

political party. Madam, it is the outcome of the judicial pronouncement, 

interpretation of the Constitution by the Supreme Court, first, in the 

Keshavananda Bharati's case; and later on in Minerva Mills' case, and through 

the subsequent judgement. It is not the document, it is not the doctrine, of any 

political party. We believe that the Constitution should be flexible enough, 

and if you permit me, Madam, I would like to draw the attention of the House 

to one of the observations made by Pandit Jawahar Lal Nehru, when he spoke 

about the flexibility of the Constitution, on 8th of November, 1948. 

The then Prime Minister, Pt. Jawaharlal Nehru, spoke thus on the 8th 

of November, 1948: 

"While we want this Constitution to be as solid and 

permanent as we can make it, there is no permanence in 

Constitution.  There should be certain flexibility.   If you 
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make anything rigid and permanent, you stop the nation's 

growth, the growth of living vital organic people. In any 

event, we could not make this Constitution as rigid that it 

cannot be adapted to changing conditions. When the 

world is in turmoil and we are passing through a swift 

period of transition, what we may do today may not be 

wholly capable tomorrow." 

Dr. Ambedkar, another founder of the Constitution, went one step 

forward. He spoke on the 25th of November, 1949, just a day before the 

adoption of the Constitution. He suggested: 

"Those who are dissatisfied with the Constitution, have 

only to obtain a two-thirds majority, and if they cannot 

obtain even a two-thirds majority in Parliament elected 

with adult franchise in their favour, their dissatisfaction 

with the Constitution cannot be deemed to be shared by 

the general public." 

Therefore, when I talk of the majority, it is not in the air.   You 
require a two-thirds majority.   If you do not have a two-thirds majority to 
comply with clause (2) of article 368, you will have to begin the process of 
consultation.   I do not understand; really I do not understand it, Madam. If 
somebody feels a pinch in the shoe, he himself would be in a position to know 
where the shoe pinches.   Surely, he is not going to seek an expert opinion, 
"Please tell me  the area where my shoe is pinching me."   You are in the 
Government.   You have your programmes.   You tell us, "Yes, I want this 
provision to be changed because of this reason." We can argue why it can be 
done or it cannot be done. You tell us, "This article of the Constitution has to 
be changed. We want to change this because of this reason." We will argue. 
We may agree or we may not agree. After all, we have come to Parliament. 
We are told that you are asking, "Don't you want socio-economic changes?" 
Yes, we want them. We know what is to be done. You ask, "Don't you want 
empowerment of women?"  For that, do we require an expert advice?  Yes, 
expert advice may be available, expert advice should be available, provided 

You are clear in your mind. 

Surely, Mr. Naidu knows it very well. He is a learned man. This very 

issue was debated in the Constituent Assembly before the day of appointing 

the Drafting Committee. Some of the Members suggested, "Let an 
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expert committee be appointed. Let them first draft the Constitution. 

Thereafter, the Drafting Committee under the chairmanship of Dr. Ambedkar, 

will debate and discuss it." But the then Members of the Drafting Committee 

and other national leaders did not agree with them. They appointed an expert, 

Mr. B. N. Rao. He helped them. But the Constitution was basically the 

product of the political and social leaders of the country, who were involved 

in the Movement for national freedom . We can take expert advice if we 

identify the issue. Therefore, it is not our case that we are opposing it because 

we do not want amendment of the Constitution or that we are rigid on it. We 

are opposing it because you are groping in the darkness. We are opposing it 

because what appears on the surface may not be true. There may be much 

more under the water. Otherwise, why are you not identifying the issues, on 

which you want to seek the advice of the experts? This is my contention. 

Madam, I would like to comment on one more point and then I will 

complete it because we have some other speakers also. This is about the 

foreign policy. The President, in the last part of his Address, from paras 38 to 

45, has dealt with our foreign policy. 

I have only one question to put to the Government in this respect. 

Even in the last Address four months ago, when the President addressed the 

Members of Parliament in a Joint Session, he pointed out that India initiated a 

constructive dialogue with Pakistan. This time, while referring to Pakistan, 

you have completely dropped that. You have assumed a position that unless 

Pakistan stops cross-border terrorism, comes to you and tells you that we have 

stopped aiding and abetting cross-border terrorism, now you resume dialogue, 

we should not have a dialogue. Is it practicable? Is it possible? Is there any 

Government worth the name which will say, up to this day, up to this time, up 

to this hour, up to this moment, we were aiding and abetting terrorists; now we 

have stopped it and we can start a dialogue? Is it possible? Have we ever, in 

our diplomatic relations, reviewed the character of the foreign Government? 

We are a firm believer in democracy, but so far as I know we did never 

exported our democratic idealism to other countries, especially to Pakistan. 

We have lived with Pakistan. Out of 53 years of Pakistan's existence, from 

1958 to 1971 and from 1978 to 1989, for almost a quarter of a century, 

Pakistan was under military rulers. So far as hostility is concerned, so far as 

cross-border terrorism is concerned, whether it is a democratic regime or 

whether it is a military regime, this is going on 
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uninterrupted. Were we not aware of it? At least intelligence reports were 

available. It appears from the Subramaniam Committee Report that before the 

bus ride of the Prime Minister to Lahore, we knew what was happening in 

Kargil. That did not stand in the way of the Prime Minister's visit. I think he 

did a right thing. But, today suddenly you take the posture: "No talk". 

Sometimes you are saying "unless Pakistan vacates the aggression of Pak 

Occupied Kashmir"; sometimes you say "they will have to stop aiding and 

abetting cross-border terrorism"; sometimes you express dissatisfaction on the 

change of character of the Government. This is not a part of our concern. On 

the other hand, we, like a parrot, have been saying: No third-party 

intervention. May I respectfully submit and ask the Government to let me 

know how you would avoid a third-party intervention, if this tension continues 

and you do not take the initiative to defuse the tension? After all . there is one 

resolution of the Security Council under Chapter III of the UN Charter. After 

all, these two countries are nuclear-weapon States; after all, it has been 

repeatedly pointed out by the United States and many other European 

countries that South Asia has become the nuclear flash-point. And you are 

taking the position: no talk, no dialogue. Therefore, Madam, my respectful 

submission to the Government, through you, would at be, least let us talk. Let 

us talk about now to begin a talk with Pakistan. Thank you. 

THE DEPUTY CHAIRMAN: Shri Suryabhan Patil Vahadane. Hon. 

Member is absent. 

Shri Manohar Kant Dhyani. Hon. Member is absent. 

SHRI B.P. SINGHAL (Uttar Pradesh): Madam Deputy Chairman, I 

thank you for giving me an opportunity to speak on the President's Address. 

We have been hearing the greatest amount of debate taking place on the 

question of amendment of the Constitution, both inside the Parliament as well 

as outside, there is a lot of talk about the threat to the basic structure of the 

Constitution. Ours is a democracy ; and the four pillars of democracy are the 

Legislature, the Executive, the Judiciary, and then the fourth pillar is 

supposed to be the Press. In the last fifty years, we have seen how the 

backbone of the Executive has been totally smashed. How the Legislature has 

elbowed out the Executive totally from its role and assumed the role of the 

Executive. Today, it is the Members of the Legislature in the States who are 

posting officers. As one MLA put it very succinctly, "The power of an MLA 

in the State is known by the amount of transfers he can get done or the 

amount of transfers he can get stopped."    So, that is the state of the 
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Legislature. As to the percentage of time spent in legislation. Madam, we 

don't have to go far, it can be calculated as to how much time this Parliament 

has been giving to the process of legislation, which is supposed to be its main 

task. 

History has already brought out the creation of Standing Committees 

because this Parliament could not debate properly and effectively the Bills 

which came up here. Then, in 1975, we saw how the Legislature or the Prime 

Minister tried to call for a committed judiciary. We have seen all that. A 

monolithic structure, where the Legislature assumes the entire role of the 

Executive as well as the Judiciary is being created. Thanks to the Judiciary, at 

least, some part of it still remains independent. So far as this democracy is 

concerned, these roles have to be defined; and the roles of individual made 

very clear, so that no one encroaches upon the other, as we have seen in the 

past 20 years. We are lamenting about criminalisation of politics; and the 

politicisation of criminals. This has been brought about. What else do we 

require to justify the need for amending the Constitution? How did this come 

about? Are the Members not worried about it? If so, don't they need to think 

and evolve a method to stop this process from taking place in future? The vote 

bank politics today has driven the country to pieces. Even the villages, where 

there was so sweetness where there was altogether goodwill have changed. 

During my earlier visits to the villages, when I used to camp for days and 

days, I used to find affection love between one person and another. Now all 

that has gone. In all villages there are groups, there is party politics. One 

group is fighting the other. We have not learnt how to disagree, and yet 

remain friendly. If a person does not cast his vote in favour of 'X' candidate, 

the 'X' candidate considers him as an enemy for all times. 

DR. BIPLAB DASGUPTA (West Bengal): Madam, if I can raise an 
issue, an important discussion, Motion of Thanks on the President's Address 
is going on, but there is no Cabinet Minister. 

SHRI SANGH PRIYA GAUTAM (Uttar Pradesh): He is sitting 
here. 

DR. BIPLAB DASGUPTA:   I am sorry. 

THE DEPUTY CHAIRMAN: If one or two Ministers are sitting here 
--I don't consider their ranks as important — they should be in a position to 
report to the Government. That is the basic idea. I don't want to disrespect the 
Ministers of State because they are also members of the Council of Ministers. 
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DR. BIPLAB DASGUPTA: But I am not finding anybody taking 

down notes. 

THE DEPUTY CHAIRMAN: Yes; they should take down notes. 

The idea is that someone from the Government should be present there to take 

notes of that so that when the Prime Minister replies, he can reply from some 

references, not his prepared speech, because if he does not have any 

background of what happened in the House, he may not be able to answer 

correctly. That is why, I hope somebody is taking notes. The Ministers are so 

quiet that they sit at the back. 

SHRI SATISHCHANDRA SITARAM PRADHAN (Maharashtra): 

It is not necessary to take notes in writing. They can keep the notes in mind. 

THE DEPUTY CHAIRMAN: If somebody has got such a memory, 

if somebody is a computer, it is nice. Sometimes, even computers can make a 

mistake. So, I believe, it is necessary for somebody to be practical in the 

House and to take notes. 

SHRI B.P. SINGHAL: May I have your permission now, Madam? 

THE DEPUTY CHAIRMAN: Yes, please. 

SHRI B.P. SINGHAL: We have seen in the last several years that 

rank communalism has been masquerading in the name of secularism. 

Madam, in the tenure of a person who championed the cause of the minorities 

the maximum in Uttar Pradesh, as an analysis done for 1980-1992 shows, the 

average number of Muslims killed in major riots came to 17 per month. The 

next champion was the Janata Dal in whose regime the average was 5; 

followed by the Congress in whose regime it was three per month and then 

followed the 18th months rule of the BJP in 1992, when the average was 0.8. 

The greater the champion of the Muslim cause, the greater the number of 

casualties of Muslims in communal riots! That is what the analysis tells me. 

Besides, there was an open invitation to the minorities, namely, the Muslims, 

to keep unlicensed weapons, without any sanction from any authority. This 

was what the Chief Minister was going about doing in his speeches. 

(Interruption). 

SHRI VAYALAR RAVI (Kerala): Madam, I am on a point of order. 

The hon. Member is making a very serious allegation against a community, 

saying that they have been allowed to keep the weapons without any 

authority. 
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SHRI B.P. SINGHAL: Not against a community; against a Chief 

Minister. 

SHRI VAYALAR RAVI: He has named a community as a whole. 

He has said "Muslims". 

SHRI B.P. SINGHAL: You can ask it to be proved. 

SHRI VAYALAR RAVI: Madam, in this House, we. never drag the 

name of a particular religion or a set of people. The hon. Member has said, I 

have clearly heard, that the Muslims are allowed to keep the weapons, 

without any authority or licence. It is a very serious charge against a 

community as a whole. This is not good, Madam. I am pained to hear this 

kind of observation in this House. Madam, please look into it. 

SHRI B.P. SINGHAL: I am saying it myself. It is the Chief Minister 

who said that, went about making his speeches....(Interruption). 

SHRI VAYALAR RAVI: Which Chief Minister? 

SHRI B.P. SINGHAL: I would not like to name him because that is 

not proper. 

SHRI VAYALAR RAVI: How could you quote him, without 

naming the Chief Minister? Please quote. 

THE DEPUTY CHAIRMAN: Mr. Singhal, if you make an 

allegation or if you are making a quotation from someone, you must be 

specific about it, which particular person has said what particular thing. 

(Interruption). Just a minute. Let me finish. Either that person, if it is 

possible, can give a personal explanation or he can refute your charges. 

Whatever is spoken in the House has to be substantiated. There may be 27 

Chief Ministers in this country. Which Chief Minister of which State are you 

referring to? 

SHRI B.P. SINGHAL: Uttar Pradesh. 

SHRI VAYALAR RAVI: It is your own man, a BJP Chief Minister. 

(Interruptions). 

THE DEPUTY CHAIRMAN: I am not allowing it. Mr. Gautam, you 

are not in the Chair. The matter is put to me to settle. I am only trying to 

explain to the hon. Member what the procedure and the requirement are. 
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There is no dispute about it. If he has got some evidence, he can speak on the 

floor of the House. But he should substantiate the allegation levelled by him 

against anybody. By saying that he is quoting some Chief Minister of Uttar 

Pradesh will not do. To which Chief Minister is he referring to? The present 

Chief Minister, the past Chief Minister or the previous Chief Minister? You 

have to substantiate your allegation. ...(Interruptions)... 

SHRI SATISHCHANDRA SITARAM PRADHAN: Madam, there 
is a problem. Otherwise, I never intervene. The problem is, if you mention 
any particular person or particular Chief Minister, then that person or that 
Chief Minister is not in a position to come here to defend himself. 

THE DEPUTY CHAIRMAN: In that event, he cannot quote it. 
There is no dispute about that. 

SHRI SATISHCHANDRA SITARAM PRADHAN: Just now, you 
have said that he should substantiate the allegation. Madam, that will not 
solve the problem. Again, the problem will start. He will not be in a position 
to come here to defend himself. Therefore, his name should not be taken. On 
the one hand, we are asking him not to take the name of anybody or to point 
an accusing finger against a particular person; on the other hand, we are also 
asking him to substantiate it. How is it possible? How can both the things go 
together? That is what I want to know. 

THE DEPUTY CHAIRMAN: You have put a very good question. It 
shows that he cannot mention things which he cannot substantiate or he 
should not take the names of those persons who cannot come here to defend 
themselves. He should not say what somebody else has said, without giving 
the names because this is not his quote. Whose quote it is, we do not know. 
He cannot quote somebody who cannot answer over here. He should not 
mention such things. He is capable of making his own points, not another 
person's points, which he is not able to substantiate. (Interruptions) My ruling 
is over, that this is the procedure of this House. It has been the procedure of 
this House and also of the other House that you cannot have allegations 
without substantiating them. He is referring to a Chief Minister. Which Chief 
Minister of U.P. is he referring to? The present Chief Minister or the past 
Chief Minister? The present Chief Minister cannot come to this House to 
clear himself. Same is the case with the past Chief Minister or anybody else. 
So, it is better if he does not mention the names of those persons who cannot 
come to defend themselves. He should not mention anything which he cannot 
substantiate. 
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SHRI SANGH PRIYA GAUTAM: Madam, can he not mention any 

fact which has appeared in the Press? We have been speaking on the basis of 

newspaper reports in this House. It is very difficult for a Member if he cannot 

quote from newspapers and cannot name the persons. 

THE DEPUTY CHAIRMAN: Are you putting a question to Vayalar 
Ravi or to me? 

SHRI SANGH PRIYA GAUTAM: I have said that this has arisen 
from the question put by Shri Vayalar Ravi. 

THE DEPUTY CHAIRMAN: Mr. Vayalar Ravi or anybody else can 
put a question to the Chair and it is the duty of the Chair to clarify it because 
whatever Mr. Vayalar Ravi has said, is now going to become a ruling. So, 
finally I have to decide. If he wants to refer to something which has appeared 
in the newspapers, then he should quote the newspaper, when, where and who 
did it. It should go in a proper way. You should not make allegations which 
are in the air. 

SHRI B.P. SINGHAL: Madam, on that score, I would like to say 
that I take back that point about the individual. But the point, that on an 
average, about 17 Muslims were being killed in a month during the entire 
tenure of that particular Chief Minister, Mr. Mulayam Singh Yadav, is a fact 
which I have found and I can substantiate it. I should get the opportunity to 
substantiate it subsequently. 

THE DEPUTY CHAIRMAN: Do you have a newspaper report 
available with you? 

SHRI B.P. SINGHAL: No, Madam. I have done it on my own 
analysis. 

THE DEPUTY CHAIRMAN: No, no. You cannot make analysis as 
a part of your speech. You are taking somebody's name and that person is not 
a Member of this House. If this is your analysis, you can specifically say that 
it is my analysis. You cannot say that because my analysis says that anybody 
in this House....(Interruptions) 

SHRI B.P. SINGHAL: But, Madam, a fact is a fact. 

THE DEPUTY CHAIRMAN: But the fact is not an analysis. If he or 
anybody else has said it and you have read it in a newspaper that such and 
such thing has happened, you can lay it on the Table of the House. I will 
permit you to do so. But you cannot lay your analysis on the Table of the 
House. I am not going to permit. 
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3.00PM 

SHRI B.P. SINGHAL: I will come with that analysis which was 

published in the Press also, without any challenge from any quarters. Now, 

there is another thing which I would like to say. Are we happy with the work 

culture of this country? Has article 311 not guaranteed such a security to the 

people that even if they don't perform well, they can still continue in 

Government jobs? How many people are taken to task? What is the 

accountability percentage of this poor performance? Does this not mean that 

we should go back to the constitutional provision of article 311 which 

guarantees job to everyone? Does it not need a change? 

Then, there is the trade union culture. In Japan, when a trade union 

wanted a raise, they asked, 'How much production do you want in order to 

give us a raise?' The owners said, 'You bring the production to this level.' The 

workers wrapped black bands and produced up to that level and then got a 

raise. Here, the trade unions do not exhort the labourers to improve their 

performance. That is a pity. Throughout the 50 years, I have only seen this 

kind of one-sided practice going on in the trade union activities. I don't 

grudge them, it is a part of their job. But they also owe something to the 

nation which has paid them and which has sustained their children and their 

families. They have to take care to see that performance level is kept within 

reasonable limits. This culture has still to be brought into our country. 

Madam, are we really happy with the manner in which the Judiciary 
has almost taken over the task of the Executive? The Executive has been 
elbowed out by the Legislature on the one side and by the Judiciary on the 
other. Then, we say that ours is a democratic structure. Where is the 
democratic structure? 

Of all persons, I was quite surprised to hear the Leader of the 

Opposition, a very revered person of this House, saying,' This Government is 

out to rewrite history.' I don't think that he would not know what that two-

man team was supposed to write. 

Actually, in Britain the Britishers had brought out, on the basis of 

documents alone, the history of Indian independence. The Britishers brought 

it out in such a way as to appear that it was not the Indians who wrested 

independence from them, but it was they who gave independence to India. 

That was the manner in which they juxtaposed all the documents they had. 

Now, Pandit Jawaharlal Nehru decided that we should give a befitting reply 
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to that particular exercise that they had done. And a job was given to the 

archives to dig out documents and then quote the documents in a 

chronological order or in a systematic manner to bring out how Indians 

wrested independence from the hands of the Britishers. Now it was a question 

of only quoting documents. Nobody was authorized to write his opinion 

anywhere and least of all, persons were not authorised to write the 

manifestoes of their particular parties, or quote poems of their particular 

partymen. This is what is mentioned in this volume which has come out. I 

wish the hon. Leader of the Opposition had, at least, glanced through this 

particular volume which has been withdrawn and he would not have felt so 

bad about it. 

The entire mandate given by the then Prime Minister of putting in 

documents and proving it to the world that it is the Indians who have wrested 

independence on their own, has been completely belied and that entire 

exercise was supposed to be done by this team. I am not talking about their 

political affiliations and their political ideologies. 

Then, I was shocked to hear the Leader of the Opposition saying in 
this House that we are supporting Dara Singh. Who can ever support any 
murder? We in this country have been taught to hate the crime, not the 
criminal. I would tike...(Interruptions) 

THE LEADER OF THE OPPOSITION (DR. MANMOHAN 

SINGH): This is not what I said. I did not say that the BJP Member of 

Parliament offered assistance to defend Dara Singh. Can you deny this fact? 

SHRI B.P. SINGHAL: No; no. What is wrong with that. After all, a 

court has to offer a counsel, in case a man doesn't have a counsel. A counsel 

has to be given. What is wrong with that? But the individual Member's action 

cannot be considered as a party policy. I think the Leader of the Opposition is 

very well aware of that. 

Another point of controversy is this. Our Leader of the Opposition 

has emphasised that this Government or the party prevented the shooting of 

"Water". When something happens for the first time, it is called "an accident". 

When it happens for the second time, it is called "a coincidence". When it 

happens for the third time, repeatedly, it is called "a design". Here, I would like 

to bring to your notice that in 1991, the very lady, Deepa Mehta, wanted to 

shoot a film called "Days and Nights in Calcutta".  In 1991,  the 
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then Government refused permission to her because, in the first place, that 

denigrated Calcutta and the widows of Calcutta, in particular, and the 

womenhood of India, in general. In 1993, permission was granted. But can 

you imagine the nature of the subject that was covered by the text, which was 

authorised in the 1993 sanction for the filming of "Days and Nights in 

Calcutta". I will put across only one specimen. I don't want to waste the time 

of the House. On page 113, it reads, "Food is shown as being put in gutters 

where beggars are waiting for it along with cows and dogs." This may be 

deleted. That was the recommendation. This is the kind of subject that Deepa 

Mehta was wanting to film in 1991. Then, she produced a film in the name of 

"Fire" and used the names of Radha and Sita for showing lesbianism. That 

was the second attempt to show what the West glorifies. The West glorifies 

lesbianism. The West glorifies homosexuality which they may be doing, 

through parade in Los Angeles and other cities. They may glorify it. They 

may try to justify it saying, "we are not doing anything particularly immoral 

when even in India, which is supposed to be a set of people with high moral 

values, this kind of a thing goes on". You just put up any theory and it will go 

on. That is the kind of attempt that was made by this film-maker. The third 

attempt was made when she was out to make "Water". As it happened, there 

was a rape scene, which, of course, was not shot. The rapist is known as one 

Narayana, and the name of the widow, who has been raped, is Janaki. Again, 

the names of our Gods and Goddesses were being used, despite the protest 

that took place at the time of "Fire". If that is the audacity of a foreign film-

maker, I am ashamed that there are people in our country to support her. It is 

a shame to support people who are out to defame the women of our country. I 

would like all the Members sitting here to kindly take note of this. This was 

not the first occasion. This was the third occasion, the third attempt, to 

denigrate the women of India and the sacred city of Varanasi. In the first 

place, there was an attempt to denigrate Calcutta. To denigrate Varanasi was 

the second attempt. 

Madam, we have seen that there has been a severe erosion of values 

in the last fifty years. Can we attribute it to anything else except politics? Can 

we attribute politics to anything else than the Constitution? It is time we 

thought about it. Our most hon. and most respected Member, Mr. Pranab 

Mukherjee, just said about Constitution Revision "Well, we do not know 

what is going to happen". How can you know? You just can't because the 

exercise is yet to be done by the Committee.  I don't know why such panic, 
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such paranoia, is being shown to this particular aspect of the attempt to amend 

the Constitution. Please wait. There are very remarkable brains in the 

Committee. Mr. Justice Venkatachalaiah, the ex-Chief Justice of India, is 

presiding over it. With him there and with so many other luminaries of the 

country there, why are you feeling scared? Let them come up with some 

positive recommendations. This House is still there to discuss with them. You 

can throw it out. Who prevents you? If it is not worthy of being adopted, this 

House can easily throw it out. Where is the point in making such a hullabaloo 

about it as if the heavens are falling. But this is the kind of paranoia the 

Opposition parties showed right across the country. They have tried to say that 

this amendment is nothing but an insult to Dr. Ambedkar. Now our friend Mr. 

Pradhan, the other day quoted from the proceedings of the Constituent 

Assembly or of the Rajya Sabha that Dr. Ambedkar himself in September 1952 

said that this Constitution should be burned up. Then somebody asked him in 

March, 1953 as to why he said this? He said, I am happy that I got this 

opportunity to tell you why I wanted this. "It is because we framed this 

Constitution, this political temple so that we could put a God in it. But before 

the God could come in, this has already been overtaken by the devil. " These 

are the words which have been quoted by hon. Member Shri Pradhan. And 

then, outside, all over the country, parades and rallies were organised as 

though this Constitution is aimed at almost doing away with the Scheduled 

Castes altogether. Madam, I want to put this on record that it is the BJP who 

has fielded the maximum number of SC candidates and made the maximum 

number of SC candidates win and come to Parliament in this century, in the 

present Parliament. And they say that they are trying to do so. This is the vote 

bank politics - that is denigrating every single act that the BJP does and just 

because they think that they can get half a miles or quarter of a mile of 

political mileage in it. This is the lowness of political activity , Madam. 

Lastly, I would come to the point of erosion in values that have taken place in 

this country. The corruption levels, the absence of integrity, etc. I remember 

here in this House I said, it looks immoral for Members of Parliament to order 

for rise in their own salaries. It is totally immoral for Members themselves to 

take up a Resolution on raising their own salaries. There should have been a 

machinery which would have done this according to certain principles, certain 

norms. But Parliamentarians raised their salaries on their own. I did 

recommend to the House that for those days, when Parliament does not 

function, Members 

216 



[24 April, 2000] RAJYA SABHA 
 
should automatically be deprived of the daily allowance that they draw on 
account of attending Parliament. We have seen that for many consecutive days 
Parliamentary work was stopped and yet every Member received his daily 
allowance for those days also. I hope and believe and at least my leader has 
forwarded my letter to Hon. Chairman wherein 1 have declined to take the 
allowances for those days when Parliament did not function at all. I am not 
used to taking money without doing anything in return. Madam, this erosion in 
values, this culture of corruption was the handiwork of the first Governors of 
this country. It was they who set in the ball of corruption. In fact, if I would 
say so, it is the press which is responsible, in the first instance, to create a 
feeling when it described the 15th of August or 16th of August as a day of 

'transfer of power.' Madam, in Hindi we say ह��� �! �� �� ���+>�
 !�>��� 9 
For us, in our culture, every job is a burden to carry. But here they ' describe as 
'transfer of POWER'. Now that power point got stuck in the minds of the then 
rulers of this country and they started searching where the power is. Madam, 
power is not power in the sense, the world understands power, until it is 
misused. I recall the time when a person, a friend of mine, recommended 
something for one of his relations, who was working under me, in one of the 
districts. I found that I could not do it. So, I told him, sorry, I could not do it. 
Later on, in a Party where a large number of people were sitting there his wife 
started complaining. She said, "You have not done my work." I said, "This is 

the problem." Then my friend said  ��� �( �mL� ��  ��. #0. "�. ह2 9 ��� �ह 
ह� 
ह2 �हA �
 !�-� ? #� �( �mL� ��  ��. #0. "�. ह2 9 When he said it for the third 

time, a very old man, an officer of the 1939 seniority, who was sitting there, 
shouted at him and said, "Are you aware with whom you are talking?" I told 

him to keep quiet. 1 said, "He is saying the right thing." �� -( �( �mL� �� #��-� 
ह2 ह��( 9 ह� -( $� �mL� ��  >� �हA ह2 9 
 

Madam, power is not power until it is misused. Therefore, I would 
like to draw the attention of the nation to this aspect. The Constitution should 
be so made that this kind of misuse of power is stopped. That is all. Thank you. 
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THE DEPUTY CHAIRMAN: Now, Mr. P.N. Siva. Mr. Siva, you 

have 16 minutes. So, please abide by the time because if you keep on 

speaking more than the time allotted to you, other Members, who have been 

allotted legitimate time, will not get time. I do not think it is fair.   Okay. 

SHRI P.N. SIVA (Tamil Nadu): Will this be included in my time? 

THE DEPUTY CHAIRMAN: Don't be funny. I am very serious 

about it. 

SHRI P.N. SIVA: Okay, Madam. Thank you, Madam Deputy 

Chairperson, for giving me an opportunity to associate myself, for the first 

time, with the observations made in this House of experts, scholars, eminent 

jurists, and experienced politicians. 

In the course of my speech, supporting the Motion of Thanks to the 

President's Address, moved by Shri M. Venkaiah Naidu. At the outset, I 

would like to thank my leader, who is running a Government for the poor, 

needy and the down-trodden in Tamil Nadu, and who has paved the way for 

me to come to this House of elders, to express my views, as a youth, in the 

best interest of the nation. 

I join with other hon. Members in paying my tribute to the President 

for his unstinted service. Madam, I was hearing some of the Members 

speaking over the same Motion. A few days earlier, Dr. Karan Singh, during 

his speech, expressed concern over the delay in moving the Motion in this 
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House to thank the President. The Member, who belongs to the party which 

was responsible for stalling the proceedings of the House for more than a 

month, expressing his concern over the delay surprised me. As a new Member 

of the House, I was witnessing all the scenes which were going on for the past 

one or two months, stalling the proceedings of this House for flimsy reasons. 

A sort of frustration started to creep in to the minds of not only the Members 

of this House, but also in the minds of some of the students who happen to 

come to the gallery to witness the proceedings of the House. 1 happen to hear 

them speaking outside the House. Madam, it has got some meaning, if we, 

from this side of the House, express concern on this issue. But, on the 

contrary, the persons who are responsible for that are very much worried that 

this delay is due to somebody else. I should have quoted this at the very 

beginning itself. As a youth of this country, I have reposed my confidence in 

both Houses of Parliament, which legislates laws for the people and for the 

future of this nation. I am always proud to be an Indian and to put it in the 

words of Mahatama Gandhi, "Of all the countries in the world, I love India, not 

because I have born in this country, but, for its rich heritage, ancient tradition, 

healthy culture and its unique characteristic feature of unity in diversity." 

Madam, I am from Tamil Nadu and I think this as the right time to 

remember and acclaim the bravery displayed by our soldiers on the snowy 

cliff tops of Kargil a few months back. Due to the large-heartedness of the 

Tamil Nadu people and the initiative taken by our Government there, we were 

able to give to the tune of Rs. 50 crores to the National Defence Fund along 

with an ex gratia of Rs. 5 lakhs, employment to one of the family members, 

free education to all the children of the bereaved families and free H.I.G. flats. 

Madam, if our leg gets hurt, our eyes shed tears. Sir, also, when Orissa was hit 

by the super-cyclone, the Tamil Nadu people came forward to give an amount 

of Rs. 2.27 crores for relief work there. Why I am saying all this is because 

the people of Tamil Nadu exemplifies the theory of unity in diversity. That is 

why we are a partner in the N.D.A. Government, which also reflects the same 

theory. Madam, from the day I assumed office, I have been hearing my 

colleagues, rather my revered colleagues, in the opposition benches criticising 

the N.D.A. Government for having a hidden agenda. It appears to me that it is 

only because of the intolerance, the jealousy of the growing popularity of the 

N.D.A. Government among the people, and the impatience of the Opposition 

parties. I would like to recall the election manifesto of the 
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N.D.A. Government. It said, "Secularism, the emotional harmony of all 

Indians and full protection of minorities, social justice, empowerment of all 

weaker sections and gender rights, transparency of decision, decision-making 

and corruption free-governance. We reach out to the minorities, and even at 

the cost of repetition, proclaim that we will safeguard the rights enshrined in 

our Constitution.". It continues: 

"The NDA is a political arm of none other than the Indian people as 

a whole. We appeal to our brothers and sisters of minorities that we 

wholeheartedly extend our hands of friendship in these fraternal words. Let us 

hold hands and walk together to build a resurgent, modern India. Let us throw 

away our old predjudices. Let us put an end to divisiveness. Let us have a 

moratorium on contentious issues. Let us bind ourselves with bonds of trust 

and friendship. We want to enter the millennium with confidence, not with 

divisive feelings. It is our call for reconciliation, and it is part of our 

commitment to minorities. The common policy document of the NDA is the 

agenda for a proud and prosperous India." 

Madam, I want to recall how, when the Pope came to India, he was 

greeted by the hon. Prime Minister and the Home Minister and how a warm 

treatment was given to him. So also, our Prime Minister participated in the 

iftar of Muslims, wearing a Muslim cap, identifying himself as one of them. 

Still, why are these people having apprehensions towards the NDA? I want to 

emphasise it once again that it is only because of intolerance and it is only 

because of jealousy towards the growing popularity of the NDA that they 

have developed such an attitude. Madam, as a representative of Tamil Nadu, I 

have got a duty to speak about and on behalf of my State. We have been 

emphasising that when the Constitution is reviewed, it should provide greater 

autonomy for the States with more powers and a federal structure at the 

Centre, firmly estblishing and strengthening the unity, integrity and 

secularism of India, and protection of the rights of minorities to be continued. 

So also, our demand is that all the Official Languages of the States must be 

made the Official Languages of the Union. Towards establishing such a goal, 

first, we want to say that the hoary language, Tamil, which has got a rich 

tradition, literature and grammar, must be made the Official Language of the 

Union. When I was a Member of the other House, I had made a submission to 

declare Tamil as one of the Classical Languages of the Union, which still 
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remains as a demand.   So also, the demand for devolution of 29 per cent of 

the gross tax receipts of the Centre to the States has to be fulfilled. 

Madam, why are we saying all this? My friends on the Opposition 

Benches are grinning at me, "We are against the review of the Constitution; 

why all these suggestions, why all these recommendations and why all these 

demands?" I would like to tell them, as a Member of the NDA and as a 

Member of the DMK Party: This is our policy. We say what we do, and we 

do what we say. We have never acted against what we say. 

Madam, India is so vast. In fact, it is described as a sub-continent. It 

cannnot have a steel frame of a unitary authority. When the Members, 

especially those from the Congress side, were opposing the review of the 

Constitution, I was thinking of their absent-mindedness. It is my duty as a 

Member of this House and as a Member of a political party, to brush up their 

memory. Their revered leader, Pt. Jawaharlal Nehru, the first Prime Minister 

of our independent India had got the CWC to set up a ten-member committee 

on April 4, 1954, under his own chairmanship, to study the question of 

changes to the Constitution and the Representation of the People Act and to 

suggest amendments, in the light of the difficulties experienced by the Centre 

and the State Governments. That was just four years after the Constitution 

came into effect. This was none other than your own leader, the first ever 

Prime Minister of our country. He was not a member of the DMK. Nor was he 

a partner in the NDA Mrs. Indira Gandhi also said on October 27, 1976 in the 

Lok Sabha: "Revision and adjustments in changing conditions are part and 

parcel of our Constitution. Those who want to fix it in a rigid and unalterable 

frame do not know the spirit of the Constitution and are entirely out of tune 

with the spirit of new India." This was said by Mrs. Indira Gandhi, your own 

leader, whom you cannot forget and whom you should not forget. I think you 

are still following her ideals. 

Mrs. Gandhi had set up a panel in 1976, headed by late Shri Swaran 

Singh to have a fresh look at the Constitution and to make whatever 

recommendations it considered necessary for stability, development, well-

being and happiness of the masses. It was even permitted to go into the 

question whether India should continue with the Westminster model or switch 

over to the Presidential form of Government. It is another matter that the 

panel, however, chose the former. 
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4.00PM 

Now, you are having an apprehension about us saying that we are 

heading towards a Presidential form of Government. Madam, there is no 

hidden agenda with us. I have already said that we are abiding by the 

manifesto, which we presented to the people when we went to them during the 

elections. So, we are abiding by that promise. Mrs. Indira Gandhi even had the 

idea of setting up a Constituent Assembly to ensure that the Constitutional 

amendments do not run into difficulty. I would also like to say that during the 

Emergency that was imposed in 1975, the then Law Minister, Mr. Gokhale, 

explained that this demand had been made because of the feeling that a few 

amendments would not do and the whole Constitution needed to be looked 

into afresh. Mr. Gokhale was the Law Minister in the Government headed by 

Mrs. Indira Gandhi. In 1975-76, Justice P.V. Gajendragadkar, who was then 

the Chief of the Law Commission, wrote two letters to Mrs. Indira Gandhi 

saying: "Yes, you may want to have a review of the Constitution, but it is to 

be done first by a very high-powered and objective body. You should go about 

it very carefully as to what you want to achieve." This is what we are doing 

now. You say how we can go about with it now, but this is what you had been 

suggested, and you did approve that it had to be done by a very high-powered 

and objective body. 

Madam, through you, I would like to say to the Members, who are 

having an apprehension about the review of the Constitution, that we had 

made a reference about it in our election manefesto. We had said that we 

would appoint a commission to review the Constitution. The people have 

given us the mandate. You may say that it is a fractured mandate. It is not so. 

If it had been so, this Government would not be running so successfully. The 

NDA partners are united. Divide and rule is your policy. The Congress Party 

is not succeeding in that. That is why they are having so much of apathy 

towards us. We are reviewing the Constitution with the mandate of the people 

given in favour of it. 

Madam, we want to have a fixed term for the Lok Sabha and the State 

Legislatures. Mr. Pranab Mukherjee, a learned Member of this House, asked 

which are the problems we may be facing in maintaining the same ' 

Constitution. He also quoted Mr. Pramod Mahajan: "To examin in the light of 

the 50 years' experience, how best our Constitution can respond to the growing 

needs of an efficient, smooth and effective form of governance and 
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the socio-economic development of modern India, within the Parliamentary 

framework of democracy." (Time Bell) Madam, this is my maiden speech, as 

a Member of this House. 1 may please be given some more time. 

THE DEPUTY CHAIRMAN: Maiden does not mean that you eat 

into other people's time. 

SHRI P.N. SIVA: But, if you give me some more time, I would be 

able to express my feelings. 

THE DEPUTY CHAIRMAN: All right. You take two minutes more. 

SHRI SATISHCHANDRA SITARAM PRADHAN: Madam, after 

this subject, the Sports Minister has to come here and make a statement. So, 

his maiden speech can go on. 

THE DEPUTY CHAIRMAN: You are justifying this because you 

also went out of your time. 

SHRI P.N. SIVA: Madam, we should see what changes can be made 

in the Constitution without interfering with its basic structure. 

My respected senior jurist, Mr. Kapil Sibal, is here. He participates 

in all the discussions and expresses valuable views. I think, he will accept the 

right views from our side also. The problem raised by the Opposition is that 

we are interfering with the basic structure of the Constitution. In this 

connection, 1 would like to quote the Kesavananda Bharati case versus the 

State of Kerala, AIR, 1973, S.C. 1461, about which Mr. Kapil Sibal knows 

better wherein the question involved was the extent of the amending power 

conferred by article 368 of the Constitution. On behalf of the Union of India, 

the Congress (I) Government claimed that the amending power was 

unlimited; and short of repeal of the Constitution, any change could be 

effected. The court, by a majority of seven to six, held that the basic structure 

of the Constitution shall not be amended. The court also held that the 

supremacy of the Constitution, the secular character of the Constitution, the 

sovereignty of India, the Republican and democratic form of the Government 

were the basic structures. So, also in the case of Mrs. Indira Gandhi and Raj 

Narain, the court held that the rule of law, judicial review, democracy which 

implies free and fair elections are the basic structures. We have repeatedly 

made it clear that the basic structure will not be tampered 
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with. It is only a review of the Constitution. In the name of amendments to the 
Constitution, you have damaged the limbs of the Constitution. You have 
choped off the organs. We are just going in for a general check up which you 
are not able to tolerate. What is the big idea behind your opposing it? We 
want an explanation. 

Mr. Pranab Mukherjee had raised certain things. His query was, 

"Why are you going in for a review of the Constitution?" I want to inform 

him, the functioning of the federal structure has developed a frustration in the 

minds of all the States in the country, all these years. So, it is high time we go 

in for a re-valuation, for a re-appraisal of the Constitution; the review of the 

Constitution should be there because article 356 is a Democle's sword 

hanging over the State Governments in the country. We became a victim to 

this article twice, for no fault of ours. This has to be repealed, has been our 

demand for long. 

So also the No-Confidence Motion moved in the Lok Sabha has to 

be replaced by the German innovation which talks of a constructive vote of no-

confidence, under which the Lok Sabha can express its lack of confidence in a 

Prime Minister, after electing its successor, by a majority of its Members. Let 

the Review Commission do its job and make its recommendations. We are 

sure, those recommendations will come up before both Houses of Parliament. 

They have to be placed before Parliament. Then, we can have a debate, a 

discussion and shall arrive at a consensus. If at all, it has to be passed, it can 

be done by a two-thirds majority. We all know. If it has got something to do 

with the Federal structure, then, it has to get the approval of half of the State 

Legislatures in the country. Even then, it can go for a judicial review. So, all 

of a sudden, the Commission cannot do anything on its own. We want to make 

this point very clear. 

Of all the points, I would like to highlight one important point here. 

The contact with another civilisation and culture is often responsible for the 

vigorous growth of civilisation and culture. It had happened in Greece and in 

England. The Great Renaissance is the most striking example. The contact 

with Northern India, especially with the great missionary, religions of Jainism 

and Buddhism, the contact with Western India through trade, the contact with 

Eastern islands through trade and colonisation were all responsible for the new 

growth in Tamil land. We have got something distinct and different to offer to 

the nation at large.  I would request every Member 
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here, cutting across party lines and regions, to associate themselves with my 

point here. The Tirukural, which is the work of Tiruvalluvar, a great poet, has 

lived for ages. 

For example, England has declared Shakespeare as the man of the 

millennium who lived in the 16th century. But Tiruvalluvar who lived twenty 

centuries ago, has left us the Tirukural which has been accepted by almost all 

the countries, by contradicting philosophies and religions all through the ages. 

Dr. Pope said, "Tiruvalluvar might have had the opportunity of listening to 

the Sermon on the Mount, given by St. Thomas." 

The great, aggressive, Bhuddhist Epic, Manimekalai, claims that 

Tiruvalluvar is theirs. So also, the Vaishnavite Azhwars and the Dewaram-

writers, quote from the Tirukkural. The Tirukkural stands above all religions, 

above all philosophies. If it is declared as the National Text of this country, it 

would serve the purpose of this country's secular policy. It is not of one 

language. Once, when 'sare jahan se accha' was sung in the Central Hall, I 

have seen the Deputy Chairperson's lips also singing it. When the National 

Anthem is played here, all of us irrespective of our mother tongue, sing with 

the chorus. We do not see in which language it is or who composed it. 

Similarly, Tirukkural is above all. It is above languages. It is above regions. 

Such a fantastic work, such a valuable work, is still in India without proper 

recognition. I, on behalf of the Tamil people, I, on behalf of the youth, I, as an 

Indian, submit before this House that the Tirukkural be made the National 

Text of this country. I expect all hon. Members in this House from all parties 

to associate themselves with me, to extend their support to declare the 

Tirukkural as the National Book of this nation. This will help the theory 

"unity in diversity" to flourish. 

Madam, out of generosity and to encourage me, you have given me 

this much time. I thank you very much for that. I would like to thank the 

President for his Address to both the Houses of Parliament. I, as a 

representative of the younger generation and of the DMK party which has a 

rich tradition, which has a rich past working for the downtrodden and 

backward class people and the poor and the needy, would like to serve my 

days here in this House by learning, by listening, by participating and giving 

my contributions to the deliberations. I hope we have got a very bright future. 

Madam, I always dream a lot because dreams come true. The freedom of 

India was once a dream in the mind of Gandhiji; India to be the foremost 

among democratic countries was the dream of Panditji; so also, a casteless 
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society was the dream of Thanthai Periyar of Tamil Nadu. I have got a dream 

of a country where there is no unemployment, where peace prevails 

everywhere, where people are one, where people are living together as 

Indians. I foresee that day, for which our services, our deliberations here, will 

help. I want to associate myself with that. I think I have to do a lot more in the 

days to come. 

With these words, Madam, I once again thank you, I once again 
thank the President. 

THE DEPUTY CHAIRMAN: Before I call the next speaker, the 

Secretary-General. 

MESSAGE FROM THE LOK SABHA 

The Protection of Plant Varieties and Farmers' Rights Bill, 1999. 

SECRETARY-GENERAL: Madam, I have to report to the House 

the following message received from the Lok Sabha signed by the Secretary-

General of the Lok Sabha: 

"That this House do recommend to Rajya Sabha that Rajya 

Sabha do appoint six members of Rajya Sabha to the Joint 

Committee on the Protection of Plant Varieties and 

Farmers' Rights Bill, 1999 in the vacancies caused by the 

retirement of Sarvashri Janardhana Poojary, V. Kishore 

Chandra S. Deo, Dr. Ranbir Singh, Onkar Singh 

Lakhawat, Dr. Biplab Dasgupta, Gurudas Das Gupta, 

from Rajya Sabha and communicate to this House the 

names of the members so appointed by Rajya Sabha to the 

Joint Committee." 

I am to request that the concurrence of Rajya Sabha in the said 

motion, and also the names of the members of Rajya Sabha so appointed to 

the Joint Committee, may be communicated to this House." 

MOTION OF THANKS ON PRESIDENT'S ADDRESS - Contd. 

THE DEPUTY CHAIRMAN: Janeshwar Misra. After Misraji, it will 

be Shri Cho. Ramaswamy. 
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